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Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations {0 make
to the Lok Sabha in regard to the
said Bill”

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following four Bills, passed by the
Houses of Parhament during the cur-
rent Session and assented to by the
President, since a report was last
made to the House on the 31st August,
1959:—

1. The Appropriation (No 4)
Bill, 1959.

2. The Appropnation (No. 5)
Bill, 1959

3 The Appropniation (No 6)
Bill, 1959

4. The Central Excises and Salt
(Amendment) Ball. 1959

11.20 hrs.

CALLING ATTENTIONX TO MAT-
TERS OF CRGENT PUBLIC IMPOR-
TANCE

Pax proiesr 70 Szeuvrimy Couacin

Shri S. M. Banerjee (Kanpur) Sir,
under rule 197, 1 beg to call the atten-
tion of the Prime Minicter to the fol-
lowing matter of urgent public i1m-
portance and I request that he may
make a statement thereon:—

“The reported Pakistan: protest
to U.N. Security Council over the
contemplated extension of the
jurisdiction of the Supreme Court
and the Election Commuission of
India to Jammu and Xashmir

Jawaharial
Nehru): I do not know, Sir, what I
am supposed to say about normal
routine protests that Pakistan makes
from time to time. There is no virtue
in these protests. There is no basis
forr them, as the House very well
knows.

public importance.

Shri S, M, Banerjoe: May I only
submit for your information what
the papers say on this, from which
1 will be clear. I shall just read this:

“Action of this nature on the
part of India, said a letter from
Pakistan's deputy resident repre-
sentative to the President of the
Council, ‘constitutes a contraven-
ton of the basic principles of
the decisions of the Security
Council. particularly those con-
tained 1n 1ts resolutions of March
30, 1951, and January 24, 1957,
which lay down that the final dis-
position of the State of Jammu
and Kashmir shall be made
through the democratic method of
a free and impartial plebiscite’.”

So my submussion 1s this I wanted
to know whether 1t is correct that
they have protested and whether
we have made 1t clear to the United
Nations that the paramountcy of the
Constitution will be maintained,
whether we have categorically stated
that, and that no interference by any
foreign agency will be tolerated.

Shri Jawaharlal Nehru: This has
been repeatedly referred to in the
United Nations and Pakistan has
repeatedly raised such objections in a
routine manner. This has been the
history of a few years past. There is
nothing new in 1t And we attach no
importance to 1t We carry on as we
think we should

PurcHASE oF SEA Hawk Jers

Mr. Deputy-Speaker: There is
another Calling Attention Notice by
Shr: Uma Charan Patnaik. Under
Rule 197(3) not more than one Calling
Attention Notice can be admitted for
the same sitting. But today being the
last day of this session, a  second
notice has been put down. The state-
ment in respect of that may be laid
on the Table in accordance with
Direction No. 47A. The statement will
be laid on the Table by the Honour-
able Deputy Minister of Defence.

That statement will be laid on the
Table.





